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TE T T & et aahe
GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELHI
AT SYH FEATAT,
TS fAWTT, (STFRTET 9TTE)
faoett, 9 SwaT, 2026

TH. 36(146)/ ST/ HSATLH/2025/949.— AT TLHT, [g HATAT i ATSLAAT 7. 2/1/60 =T %

AT ST STATOTAT SATef=ae, 1948 (1948 & 37) it 2T 4 T IT-GTXT(2) FTT V& ARAT FT TINT FLd §T
SY-TSATH, TR TSI &4, faeedt grr Referiea st & wiaq (2) § feaftaa sitesiat &1 39
TFE Hiad (3) § TN T TGATT % T TTLAT o Hiead (4) § Ieataq ITe daferd eaAewe § St

2027 = HATAA, FEMAAT AT A g H8y ST AT A<k har STrar gl

213 DG/2026 (D
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AT
EO: R PO Ed) STAITOET TEATH CENDEIY
1 2 3 4
1. | = aforeee TETH STARTOTAT ATFTET HYUT &5 I FATeq SATIIFRT h
EREGH
o | srfafs o wforeee IEEIEEUNCIEEIPEE] HYUT &5 I FATed SATIIFRT h
EREGH
3. | ST-yrmiT 7R YR ST HYOT &5 3o e TAd SR &
et AT

2. UL ST AT gRT 4 HT IT-TT (4) FTT T&T ARAT HT TAN FA g0 ST-USTITA T8 ITLUTH
areoft & wtew (2) § sfeafaa st v 9 gefaa i o= § S=eroET- srfeerfant £ fFghe @
ATAFRTT & FLd 2

3. AT 31, I ATARIH AT 8T 4 FF IT-GTT (3) FRT T& AT FT TART Fd T IT-TITA g9

YL ATTHT TTTEHRIAT &l oI § T8 =0T geareried He T TR TG Hid g 19 I GIT (hel Ai<h
T I ATHT &= 7 Tt & o forw fafdera =9 & SeroET srfganrd e o w2

4, STRTOTHT SAfErfaae 1948, FiF 1T 11 % WAL & AT, Fle SAUEAT STAFET TFAT Hls VAT <k
Sraeht FETIAT SEUET F AT H R A1 I AE@LTF & ST ag oH ATATHIT AT T8k orefi et =
% TEd SH ATETed FH HT F THL HLAT &, TAAT Hle W ATh ST (HHT T T<h I T T AT FHlg AT A4
FIA | AT g IT ATET STAAT 8, Th oL AT A S[ATAT & € HT AR R TAT TAT 6l At #§ Fam &
ZT T AR AT ST A9 AT aF F&Ts ST 9hd gl

ST T IULTSAITA, T ST &, faeett
eI

s IaTer, Ft=a-Trered foramT

OFFICE OF THE DIVISIONAL COMMISSIONER,
Revenue Department (Census Branch)

NOTIFICATION

Delhi, 9 January, 2026
F. 36(146)/Census/Div. Comm/2025/949. — In exercise of the power conferred by sub-section(2) of section 4 of
the Census Act, 1948 (37 of 1948), read with Government of India, Ministry of Home Affairs notification No. 2/1/60-Judl.Il,
dated 20™ April, 1960 the Lieutenant Governor, NCT of Delhi is pleased to appoint the Officers mentioned in Column (2) of
the Schedule below as Census-officers with the designation shown against each in Column(3) and thereof, to take, or aid in,
or supervise the taking of , the Census of India 2027 within their respective area of jurisdiction mentioned against each in

Column (4) of the said Schedule given below:
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SCHEDULE
SLNo. Authority Census Designation Area of Jurisdiction
1 2 3 4
1. | District Magistrates Principal Census Officer Entire area under their respective
Jurisdiction
2. | Additional District Magistrates District Census Officer Entire area under their respective
Jurisdiction
3. | Sub-Divisional Magistrates Sub-District Census Officer Entire area under their respective
Jurisdiction
2. In exercise of the power conferred by sub-section (4) of section 4 of the said Act, the Lieutenant Governor is further

pleased to delegate to the Officers noted at Column (2) of the above Table the powers of appointing Census-Officers within

their respective jurisdictions.

3. Further, in exercise of the power under sub-section (3) of the Section 4 of the said Act, the Lieutenant Governor is
also pleased to authorize the authorities named above to sign a declaration in writing that any person has been duly appointed

a Census Officer by him for any area under their respective jurisdictions.

4. As per the provisions of Section 11 of the Census Act 1948, any Census-Officer or any person lawfully required to
give assistance towards the taking of census and who refuses to perform any duty allotted to him/her under this Act or any
rule made thereunder, or any person who hinders or obstructs another person in performing any such duty, shall be punishable
with fine up to one thousand rupees and in case of a conviction shall also be punishable with imprisonment which may extend
to three years.

By order and in the name of Lt. Governor of

National Capital Territory of Delhi

NEERAJ SEMWAL, SECRETARY (Revenue),
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